ITEM NO.2+40 COURT NO.7 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Item No.2:
Civil Appeal No(s). 6546/2021

UNION OF INDIA Appellant(s)
VERSUS

VIJAYKUMAR V. IYER & ANR. Respondent(s)

(IA N0.141707/2021-EXEMPTION FROM FILING C/C OF THE IMPUGNED

JUDGMENT and IA No0.141708/2021-PERMISSION TO FILE LENGTHY LIST

OF DATES)

With

Item No.40:
Civil Appeal No(s). 1810/2021

WITH C.A. Nos.2227/2021, 4570/2021, 2263/2021 and 4571/2021

Date : 02-05-2022 These appeals were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE S. ABDUL NAZEER
HON'BLE MR. JUSTICE VIKRAM NATH

For Appellant(s) Mr. Mukul Rohatgi,Sr.Adv.
Mr. Raunak Dhillon, Adv.
Mr. Madhav kanoria, Adv.
Ms. Madhavi Khanna, Adv.
Mr. Shubhankar Jain,Adv.
Ms. Niharika Shukla, Adv.
For M/S. Cyril Amarchand Mangaldas Aor, AOR

Mr. Kanu Agrawal, Adv.

Mr. Mehul Gupta, Adv.

Ms. Deepabali Dutta,Adv.

Mr. Digvijay Dam, Adv.

Mr. Gurmeet Singh Makker, AOR

Mr. Vaijayant Paliwal, Adv.

Signature-Not Verified M r . S . S . Sh roff , AOR

Digital ys\gﬁe by
Anita Majho;
Date: 20 5.04

Fessoni T Mr. Dhruv Dewan, Adv.

Mr. Rohan Batra, AOR



For Respondent(s) Mr.
Mr.
Mr.
Mr.
Mr.
Ms.
Mr.

Mr.
Mr.

Akshay Amritanshu, Adv.
Balaji Srinivasan, Adv.
sarad Kumar Singhania, Adv.
Kanu Agrawal, Adv.

Saurabh Mishra, Adv.
Sansriti Pathak, Adv.
Gurmeet Singh Makker, AOR

Vaijayant Paliwal, Adv.
S. S. Shroff, AOR

UPON hearing the counsel the Court made the following

Civil Appeal No(s).

ORDER

6546/2021

Application for exemption from filing certified copy

of the impugned judgment is allowed.

Issue notice.

Tag with Civil Appeal Nos.1810 of 2021 and batch.

List these matters on a non-miscellaneous day after

eight weeks.

(ANITA MALHOTRA)
COURT MASTER

(KAMLESH RAWAT)
COURT MASTER



